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MINISTRY OF ENVIRONMENT AND FORESTS

ORDER

New Delhi, the 28th March, 2002

S.O. 348 (E).—In exercise of the powers conferred
by sub-section (3) of Section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government
hereby makes the following further amendment in the
notification of the Government of India in the Ministry of
Environment and Forests, number S.O. 671(E), dated the
30th September, 1996, namely :—

In the said notification, in paragraph 1, for the words
"for a period of five and half years", the words "for a
period of six years" shall be substituted.

[F. No. Q-17012/63/91-CPW(Pt. I)]
C. VISWANATH, Jt. Secy.

Note: The principal notification constituting the Loss of
Ecology (Prevention and Payments of
Compensation) Authority for the State of Tamil
Nadu, was published in the Gazette of India vide
number S.O. 671(E) dated 30th September, 1996
and subsequently amended vide S.O. 710(E), dated
the 12th October. 1996, S.O. 590(E), dated the 15th
July, 1998, S.O. 823(E), dated the 16th September,
1998, S.O. 621(E), dated the 2nd August, 1999,
S.O. 972(E), dated the 28th September, 2001 and
S.O. 130(E). dated 28-1-2002.
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